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THE KERALA I,]MVERI;ITY OF DIGMAL SCIENCES.
INNOVATION AND TECHNOLOGY BILL. 2O2I

A

TILL

to establish ond inarporote a non-afliliating rcsearch ond teoching
University in the Stote of Keralo to focilitate and promote sfrrdies, research,
incubation ond knowledge extension work in Digimt Technologies and its
opplicotion domains ond also to achieve excellence in the said fiekls and
allied areas.

Preomble.-WrgnsAs, it is expedient to establish and incorporate a

University for advanced teaching and innovative research programmes in
Digital Sciences, Technolory and Humanities applications to supply nained
technology professionals and academicians and to extend support to the
State Govemment for leadership in development of knowledge ecosysren,
to assist in e-govemance, to suppon in hchnology enabled management

of State's traditional industries such as coir, cash crops, agriculture, fishenes
and emerging industies though its training, research and application in the
State of Kerala and to pmvide for matters connected therewith or incidental
theretoi

BE it enacted in the Seventlr- second Year of the Republic of India as

follows:-

t252t20Zl
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CHAPTER 1

PRELIMINI.RY

1. Shorf title oni! commencemenl<l) This Act may be called The Kerala

University of Digital Sciences, Innovation and Technology Act, 2021'

(2) It shall be deemed to have come intc' force on the 1o day of July' 2020'

2. Delinitions.-In this Act' unless the context otherwise requires'- t
(a) "Academic staff' means such categories of staff as are designated

by Statutes to be the academic staff of the Institute;

(b) "Boarrl of Dtectors" means ttre Board of Directors of the Indian

Insti te of Information Technotogy and Management-Kerala, the sPonsoring

entity of the University as described in section 7;

(c) "Board of Governors" means the Board of Govemors of the

University;

(d) "Campus" means the unit established or constituted by t}le Institute

for making arrangements for instuction or n:search or both;

(e) "Chancellot'' means the Chancellor of the University;

(f) "Conpany" means the Indian Institute of Information Technology

and Management-Kerala, a Company established by the Govemment of Kerala

under the Companies Act, 1956 (Central Act 1 of 1956);

(g) "Council" means the General Council of the UniveBity constituted

under section 17;

(h) "Dean" means the Dean of the University;

(i) "Fund" means the University Fund refened to in section 30; '

f) "Government" means the Govemment of Kerala;

(k) "Institute" means the Kerala University of Digital Sciences,

lnnovation and Technology established undcr this Acq

(l) "Officer" means an officer of the Univenity specified jn

Chapter 3 of this Act or any other person designated as an officer by the Statutes;
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(m) "Ordef' means the oder issued by the University;

(n) "Prescribed" means prescribed by Statutes and Regulations made
under this Act;

(o) "Pro-Chancellof means pro-Chancellor of the University;

(p) "Regulations,, means thr: regulations of the Univenity made under this Act;

(q) "Scheduled Castes" lihall have the sane meaning assigned to it in
clause (24) of Anicle 366 of the Con stitution of India;

(r) "Scheduled Tribes,, shall have the same meaning assigned to it in
clause (25) of Anicle 366 of the Corrstitution of India;

(s) "Senate" means the Senate of the University constituted under section 21;

(t) "Sponsoring entity" means the sponsoring entity as describ€d in section 7;

(u) "State" means the State of Kerala:

(v) ..Statutes', means the Statutes made in accordance with the
provisions of this Act;

(w) "Student'means a person duly admitted to and continuing in the
University for undergoing research programmes, Eaining in digital sciences,
technology and humanities instituterl by the UniveBity;

(x)'Teachers" means professors, associate professors, assFtant
professors and such ofter persons a:; may be appointed for imparting instructions or
conducting research in the Institule and are d€signated as teachers by the Starures;

(y) "University" mean; the Kerala University of Digital Sciences,
Innovation and Technology established and incorporated rmder this Act:

(z) "Vice-Chancellof' n:eans the Vice-Chancellor of the Universiw.

CHAPTER 2

THI] UNIVERSITY

3. Estoblishment and Incorporution of the University.l l) There shall be
established and incorlorated a University by the name " The Kerala University of
Digital Sciences, Innovation and Terchnolog/'.
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(2) The Univenity shall consist of Chancellor, Pm-Chancellor, Vice-Chancellor'

Dean, RegisEar, General Council, Board of Govemors, Senate, other authorities

and officers as set forth in this Act or as proviCed in dle Statutes made lhereunder'

(3) The University shall be a body corporate having PerPetual succession

and a common seal with power, subject to the provisions of this Act, to acquire and

hold property both movable and immovable, to lease or sell or otherwise nansler

any movable or immovable Property which may have become vested in or have

been acquired by it for the purpose of the University, to bonow money from the

Cental Govemment or any other State Government or from any body corporate

approved by the Govemment, to contract antl to do all other things necessary for

the purposes of this Act and shall by the said trame sue or be sued.

(4) In aI suits and other legal pmceedings by or agaimt th€ University, the

pleadings shall be signed and verified by the RegisEar or any other Pe6on authorized

by him in this behalf and all Se processes in sudl suits and Poceedings shall be issued

to and served on the Regisrar.

(5) Where the Govemment decide that the educational facilities offered by

the University shall be given on a subsidised rate to the needy and deprived

sections of the society, the Government shall make good the amount of subsidy

incurred by the Univenity.

4. Objects of the University.-{he objects of the University shall be as

follows, namely:-

(8) to facilitate and Promote post graduate education, research, uaining

and consultancy work in inlormation technoJoglr and its application domains;

@) to suppon crgation of high quality human resources in the field of

digital technology through variety of educational progams, skill development

initiatives and indusEy relevant courses;

(c) to achieve excellence in digital technology and maners connected

therewith or incidental thereto;

(d) to create a paradigm shift in the way of information technology and

digital technologies that can be used for irnproving the delivery of services in

selected domains;
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(e) to enable indus0y to develop state_ of_ th€ aft products and services;

(D to create an impact on the fellow academic community in India and
abroad; and

(g) to attrac b€st minds of the world and to be completely globa y
integrated.

S. Powers of the |lniversity.--:fhe Unive$ity shall have the following
powen, namely:-

(a) to provide instuction in such branches of learning as the University
may, from time to dme, determine and to make provisions for re"search and for the
advancement and dissemination of knowledge and skills;

@) to grang subject to such conditions as the University may determine,
diplomas and certificates and to confer degrees and other acadejc distinctions on
the basis of examinations, evaluation or any otler method to test one,s ability;

(c) to confer honorary degrees or other distinctions in the manner
prescribed by the Statutes;

_ (d) to set up Independent Centres of Excellence (ICOEst Independent
Tlaining and Outreach Cenr€s and other such entities involvj in research,
Eaining and consulting with independent financial and operational autonomy in
compliance with the Shtutes of the University;

(e) b aDalganaE existing I€seaIrI orgadzations ad taining srtides uder
the Govemment to nrod( as ExEnsion Cenfts, CenuF of Exellmc€,
Tlaining and Outeach CmE€s within fte University in conpliance #,n ** Sor,. *iO
eplicit permission of dre Govemnenq

(f) to orgarize and undertake extramural studies and knowledge
extension services:

(g) to create and administer contsactual, adminishative, ministerial and
other posts in the University and to appoint persons in such posts;

(h) to fix the salary structure including allowances, provident fund and
other allowances of the pms mentioned in clause (g) so as to meet the minimum
norms of regulatory bodies, provided that the net salaries may be higher than those
prescribr:d by the regulatory bodies but in no case rower to determine the
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contractual tenns, length and tenue of contract, exPectations, Ioles, responsibilities

.i.. "rJ"a.o "nn 
tie contract for all acartemic' teaching and other employees; to

establish revenue shadng mechanisms with all is employees;

(i) to apPoint persons working in any other UniveFities or

organizations as teachers of the University for a specified period;

0) b create performance based incentive system to attract and retain

world class talents in the University, schools and research centres;

(k) to associate with indusrial establishments' non-govemmental

organizations and other r€search organizations to set up chair positions to pursue

advanced research and Practice;

(I) to fonr mutually beneficial rtlatiorships with other Universities in

Indiaandabroadilvolvingexchangeofknowledge,technology,studentsand
faculties anrl to facilitate mutual establishment of research cenfies focused on

digial sciences, technology and humanities;

(m) to associate with international research agencies' funding agencies

and foundations for taking up research and studies in Digital Sciences'

Technolo gies and Humanities;

(n) to generate and monetize the inteUectual property through research

and consulting;

(o) to co-operate, collaborate or associate with any other University'

authority or organization of higher leaming' industry and corporate house'

laboraory engaged in cutting-edge work, ln such manner and for such puposes as

the University may determine;

(p) to apProve Persons working in organizations mentioned in

clause (o) for imparting instruction or suPervising research or both or to withdraw

such approval;

(q) to set up a body of academia to Perform academic functions and to

pay them remuneration in the manner prescribed;

(r) to prescribe fee and other charges to be levied on the students;



(s) to set up facilities like computer centes, laboralodes, library erc.;

(t) to set up curiculum development cenres for different subjects; .

(u) to detemine standards for admission to the University which may
include €xamination, evaluation or any other method of selection:

(v) to institute and award fellowships, scholarships, medals and prizes;

(w) to denand and receive fee or other charges for knowledge extension work;

(x) to supervise the residence of students of the University and to make
arrangemenls for promoting their health and general welfare;

(y) to make such special arrangements in respect of women students as
the University may consider desirable;

(z) to regulate the conduct of the students of the Universiry;

(za) to r€gulate the rcork and conduct of the teachers and employees of
the University;

(zb) ro regulate and enforce discipline among the enployees and
students of the University and ake such disciplinary measures in this regard as
may be deemed necessary;

(zc) to make arangements for promoting the health and general
welfare of the teachers and employees of the University;

(zd) to rec€ive benefactions, donations and gifts from persons and to
name such chaLs, insdtutions, buildings and the like as tire Universitv mav
determine;

(ze) to acquirc, hold, manage and dispose of any propeny, movable or
immovable including fiust and endowment propenies, for the pu4roses of the
University except the land acquired or building constructed with the assistance of
the Govemment in which case prior approval of the Government shall be requircd;

(zf) to bonow money, with the appmval of the Govemment, on
security of the propeny of the University, for the purposes of the management and
d€velopment of the University;
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(zg) to assess the needs in terms of subjecrs' fields of specialization'

level of educalion and Eaining of technical nanpower' both on short and long term

basis and to initiate necessary proBrammes to meet these needs i

(zh) to provide for instruction through online interactive leaming and to

provide mobility of stud"nt, from the non-formal (open leaming) $rean to the

formal sream and vice-versa; and

(zi) to do all such other acts and things as may be necessary or

incidental to the exercise of all or any of the powers of the university or necessary

or conducive to the anainment of all or any of the objects of the University'

6. Admission to rhe Universiry'-{1) Subject to the pmvisions of this Act and

the Statutes and in compliance with the principles of reservation in force' ftom

time to time, admission to the University shall be open to persons of all 6lender and

of whatever race, creed, caste or class and it shall not be lawful for the University

to adopt or imPose on any person, any test, whatsoever of religious belief or

prof"..ion o, political oPinion in order to entitle him to be appointed as a teacher

of the University or to hold any other office therein or to be admitted as a student

of the University, or to graduate there, or to enjoy or exercise any privilege thereof'

(2) The UniveEity shall be open to sNdents of any nationality and they

may be admitted in the manner' as may be prescribed'

(3) Nothing in this section shall be deemed to Prevent the University ftom

making any special pmvision for the appointrnent or admission of women or of persons

u"tonging io other Backward Classes of the society' and in particular of persons

belonging to Scheduled Castes and Scheduled Tribes'

7. Sponsoring Entity.{1) The Indian Instihrte of Information Technology

and Management-Kerala (IIITM-K), a company incorporated under section 25 of

the Companies Act, 1956 (Central Act 1of 1956) with certificate No' 09-14187 of

2000 dated 5-9-2000, shall be the sponsoring entity for the University'

(2) Sponsoring entity shall transfer land and other infrastucture as nay be

required for the establishment of the University and as and when the University is

established, the power of governance shall vest with the Chancellor'

Pro-ChancellorandotherofficersoftheUniveEityassPecifiedinsecionsS,9andl0;
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CHAPTER 3

CHANCELLOR, PRO-CHANCELLOR AND OTHER

OFFICERS OF THE UNTVERSITY

, 8. Choncellor{1) The Govemor of Kerala shall, by virtue of his Office, be

the Chancellor of the University,

. (2) The Chancellor shall tn the Head of the University and shall, when
present, preside over the meetings of the General Council and the convocation of
the University.

(3) No honorary deg€e or distinctions shall be conferred by the University

upon any person without the approval of the Chancellor.

(a) Without prejudice to the foregoing provisions of dlis section, the

Chancellor may, by order in writing, annul any Focedings of the University

which is not in conformity with thi:; Act or dle Statutes or the Regulations:

Provided ftat before making any such order, the Chancellor shall call upon

the University to show cause why s,uch an order should not be made.

(5) The Chancellor shall h,rve the power to remove Vice-Chancellor or any

other officers of the University in the event of malfeasance. In exercising such

power of removal, the Chancellor shall form his opinion based on the

recommendation of the Govemment, which in tum shall be based on due inquiry

against the person, who is proposed to be removed,

(6) The Chancellor shall also exercise such other powers and perform such

other duties as may be conferred upon or vestd with the Chancellor by or under

, this Act or the Statutes.

9. Pro-Choncellor.{1) 'l}re Minister in-charye of Elecnonics and

Information Technology Department of tlrc State shall, by virtue of his office, be

the Pro-Chancellor of the University.

(2) In the absence of the Chancellor or during his inability to act, the

ProChancellor shall exertise all the powers and perform all the functions of the

Chancellor including prcsiding over the convocation of the University.

t25212021
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(3) The Pro-Chancellor shall also exercise such powers and perform such

functiom of the Chancellor as the Chancellor may, by order in writing, delegate to

the Pro-Chancellor and such delegation ma1'be subject to such restrictions and

conditions as may be specified in such order.

10. offcers of the lJniversity.--:t he ftrllowing shall be the officers of the

Univ€rsity, namely:-

(i) theVice-Chancellor;

(ii) the Deans;

(iii) rhe Registrar;

(iv) the Controller of Exanination,s; and

(v) such other officers including non-teaching and suPport staff in the

service of 0re University, as may be prescriberl by the Statutes.

lL. The Vce-Choncellor.-{1) The Vice-Chancellor shall be a scholar of
eminence in the area of Digital Technology or CoDputer Science or Computer

Engineering or Management and having adminisbative experience in an institution
of higher leaming. The Mce-Chancellor shall be a person having a minimum of
ten years of experience as Professor in a Uuiversity or experience of equivalent
position in a reputed research, academic or administrative organisation.

(2) The Mce-Chancellor shall be the principal academic and the chief
executiv€ officer of the University and shall exercise supervision and control over
the affairs of the Univ€rsity by or under this /.ct,

(3) The Vice-Chancellor shall be appointed by the Chancellor on the

recommendation of the Search-cum-Seleclion Committee appointed by him,
consisting of the following members, namely:-

(a) one expert member from Information Technology Industry;

(b) one expert member from Academia;

(c) one nominee of the Uniyersity Grants Commission;

(d) one nominee of the State Government; and

(e) one noninee of Board of Directors of the sponsoring entity of the
Universitv.
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(4) Notwithstanding anything contained in this Act or the.egulations, tte
first Vice-Chancellor shall be appointed by the Chancellor on the recommendation
of the Govemment on such terms and conditions as may be specified.

(5) No person who is morer than sixty one years of age shall be appointed
as Vice-Chancellor and after the appointment, he shall, subject to the terms and
conditions of his appointment, hold office for a period of four years from the date
on which he enters upon his office or till he atains the age of sixty five years,
whichever is earlier.

(6) The Vice-Chancellor may, if he is of opinion that immediate action is
necessary on any matter, exercise any power conferred on any authority of the
University by or under this Act and shall repon to such authority, the acUon taken
by him on such matter:

Provided that any person in the service of the Univenity who is aggieved by
the action aken by the Mce-Chancr:llor under this sub-section, shall have the right
to appeal against such action to thr: General Council within ninety days from the
date on which such acdon is cornmunicated to him and thereupon the General
Council may confirm or revene or modify the action taken by the Vice-Chancellor.

(7) The Vice-Chancellor shall exercise such other powers and perform
such other functions as uray be prescribed by the Statutes and the Regulations.

(8) The Cbancellor shall have the power to remove the Vice-Chancellor,
ftom his office, on the satisfaction of the Chancellor, by an order in wdting on
charges of misappropriation of funtl of the University and misconduct:

Provided that, such charges are proved by an enquiry conducted by a person

who is or has been a judge of dre High Cout appointed by the Chancellor for the
pupose:

Provided further that the Vice-Chancellor, shall not be removed under &is
section unless he has been given a rcasonable opportunity of showing cause against

the action pmposed to be taken against him.
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(9) In the event that a temporary vacancy occus in the post of Vice-

Chancellor due to any unloreseen or casual reason or if the Vice-Chancellor has to

be temporarily abstained hinself from the said position' the Chancellor' may

appoint the Vice-Chancellor of any other Universty or the Secretary of Electronics

and lnformation Technology Department, as recommended by the GoYemment' to

betheMce-Chancellor'foraperiodofnotexcl:edingsixmonths,intheaggregate.

72. The Deans,--The number of Deans shall be determined by the Board of

Gov€rnors. Every Dean shall be appointed by the Vice-Chancellor from the

Professors based on seniority for a maximum period of three years' A person who

completes his tenure as Dean may b€ re-aPPointed as Dean only if all other

Professors of the University had occuPied the position already and/or the Board of

Govemors had taken a decision on re-aPpointment in an exceptional case Under

no circumstance, a person will be appointed as a Dean for more than two terms of

three years each,

13. The Registror:{1) The Registrar shall be aPPointed in such manner' on

such terms and conditions of service and shall exercise such powers and perform

such functions, as may be Fescdbed

(2) The RegisEar as empowered by the Board of Governors shall have tlte

power to enter into and sign agrcements and authenticate records on behalf of de

University.

14. The Contoller of Examinotions.-(1) The Conroller of Examinations

shall be the principal officer-in-charge of the conduct of examinations and tests of

the University and declaration of their resuls and shall discharge the functions

under the superintendence, direction and guidance of the vice-Chancellor'

(2) The Controller ol Examinations shall be aPpointed in such manner, on

such terms and conditions of service and shall exercise such powers and perform

such functions, as may be prescribed.

15. Other ofiicers.-:The manner of appointment, emoluments, powers ald

duties of the other officers of the University s):rall be such as may be prescribed'
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CHAPTER 4

AUTHORITIES OFTHE UNIVERSTTY .

16. Aurhorifies of the University._The following shall be the authorities of, the University, namely:_

(i) the General Counci!

. (ii) the Board of Governors;

(iii) the Senate;

(iv) the Finance Committee;

(v) the Academic Council;

(vi) the Research Council; and

(vii) such other bodies of the University as may be designated by rhe
Statutes to be the autlrorities of the University.

t7. The General Council.{1) The Govemment shall, by notificarion in the
official gazette, constitute a General Council for the University to be headed by the
Chancellor and such other members not exceeding eleven, and who shall be
experts or officers of the Government. The terms and conditions of appointment of
members of the General Council shall be as notilied by the covernmenr in the
ofiicial gazette.

. (2) The constitution of General Council shall be as folloris:_
(i) Chancellor_{hairperson;

(ii) pro-Chanceltor_Vice Chairperson;

(iii) Ministerircharye of Higher Educatio[ Govemment of Kerala_Member:

(iv) Chairperson of the Board of Directors of the Company_Member;

(v) Chairperson of the Board of Govemors_Member;

(vi) One senior representative from University Gmnts Commission_Member:
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(vii) Two peEons of inFmational r€Pute in lnformation Technology or

allied sectors nominated by chancellor from Information Technology Indusfy at

the level of Managing Director or above-Members;

(viii) PrinciPal Secretary or Secrebry to Govemment' Elecnonics and

Information Technologlr Department-Member;

(ix) Principal Secretary or Secretary to Govemment' Higher Education

DePartment-Member; and i

(x) Vice-Chancellor-Member'

(3) The Regisrar shall be the Seqetary to the Council'

(4) Subject to the provisions of this Act' the General Council shall have the

following powers and functions, namely:-

(i) o proactivety identify the trends and directions and develop a

strategic Plan for the University; to plan and monitor the execution of the said

pt"n; io Lu"p the vision and mission of the University relevant to emerging trends

and dbections;

(ii) to formulat€ policies to execute lhe strategic Plans;

(iii) to review, ftom time to time, the broad policies and programmes of

the University and to suggest measures for the imProvement and development of

the UniversitY;

(iv) to consider and pass resolu0on on the annual rcPort and the annual

accounts of lhe University and also consider report of the auditor on such accounts;

(v) to atlvise the Chancellor in resPect of any matter which may be

re{errcd to it for advice; and

(vi) to perform such other functions as may be prescribed'

18, tuard of Governors.-<l) The Board of Govemors shall consist of the

following members, namelY:-

(i) an exPert of intemational eminence with substantial experience in

information technology industry, nominated by the Government-{hairyerson;
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(ii) Principal Secretary or Secretary to Government, Depanment ofElectronics and Information Technology_Ex-offcio Member:

(iii) Principal Secretary or Secrctar1, to Govemment, Department ofFinance--Ex-ofi cio Member;

(iv) Principal Secretary or Secretary to Government, Department of
Hi gher Education-Ex-o/f icio Member;

(v) one Nominee of. Higher Education Council, Government ofKerala-Ex-o/f icio Member

(vi) Vice-chanceror, A. p. J. Abdul Kalam Technologicar universiry,
Kerala-Ex-o/fi cio Member;

(vii) one rcpresentadve of the Minisry of Communication and
Information Technology, covemment of fndia_€x_olitcio f,A"rni*;

(viii) one nominee of Department of Science and Technology,
Govemment of India-Et-omcio Member;

(ix) Director, Indian Institute of Technology, palakkad_
Ex-oftcio Member;

(x) Dtector, Indian Institute of Management, Kozhikode_Ex-oficio
Membe4

(xi) Director, Indian Institute of Science Education and Research,
Thiruvananthapuram-Ex-off cio Member;

(xii) Director, Indian Institute of Space Science and Technology,
Thiruvananthapuram-Ex-oft cio Member;

(xiii) Dircctor, Sree Chithira Thirunal Institute for Medical Sciences
and Technology 

-Ex-o/!tcio 
Member;

(xiv) Dircctor, National Institute of Interdisciplinary Science and
Technolo gy, Thiruvananthapuram-Ex_o/?tcio Member;

(xv) four experts from industry or academia with proven experuse in
education, research or practice in information tecbnologlr and allied disciptines, to
be nominated by rhe Chairyenon, from a panel of eighi penons submitted by the
Mc+Chancellor-Members;
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(xvi) The Vice{hancellor-Ex-offcio Member;

(xvii) two professors of the University to be nominated by

Mce-Chancellor-Memben; and

(xviii) one student representative of lhe Students' Council' nominated

by Mce-Chancellor-Member.

(2) Registrar shall be the Secretary of the Board of Governon'

(3) The first Board of Govemors of the University shall be appointed by

the Govemment th,rough notification in the official Gazette and subsequent

changes shall be in accordance with the approval given by the Chancellor on the

recomnendation of the Government'

19. Term of office ond allowoncu payable to the members of the Boord of

Governors.--\7\ Save as otherwise provided in this Act' the term of office of the

members of the Board of Govemors shall be as follows' namely:-

(i) an ex-offcio Member shall continue so long as he holds the office by

virtue of which he is a member;

(ii) an expen member shall hold office for a period of three years from

the date of his nomination. However, his term may be extended for a flrther period

of two yean;

(iii) the student member shall hold office for one year; and'

(iv) memben nominaed under clause (xvii) of subsection (1) of section

18 shall hold office for two Years.

(2) The term of office of a member nominated to fill a casual vacancy shall

be for the remainder of th€ term of the member in whose place he has been

nominated.

(3) Notwithstanding anFhing contained in this seaion, an outgoing member

shall, continue in office until another person is nominated as a member in his place'

(4) The allowances that are entitled to the members of the Board of

Govemors shall be such as may be provided in the Statutes'
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20, powers and Fun*ions of the batd of Govemors._{1) Subject to the
provisions of this Act, the Board of Govemors shall be responsible for the general
superintendence, direction and conEol of the affain of the University and it shall
exercise all the powers of the University not otherwise provided for by this Aa,
fte Shtutes or the Regulations, and shall have the power to review the work of the
Senate.

(2) Without prejudice to the prcvisions in sub_section (1) the Boad ofGovemors shall have the following powers, namely:_

. (D take decisions on questions of policy rclating to the administration
and working of &e University;

(ii) to.diiermine t}e courses of study and decide on the admision
criteria:

(iii) to fix the fee for various coulses;

(ig to nake, amend or repeal statutes on its own
recommendation of the authorities of the University;

motion or on the

(v) to create posts and appoint persons to academic as wen as odrer
posts in the University and determine their the terms and conditions of service;

(vi) to consider, modify or cancel Regulations;

, . (vii) to consider and pass resolutions on annual reports, rnnual accounts
and the budget estimates of the University for the next financial year together with
a statement of its development plans as it thinks fit; and

(viii) to exercise such other powers and perform such other duties as
may be conferred or imposed upon it by this Act or the Statutes.

(3) The Board of Govemors shall have the power to appoitrt such
committees as it considers necessary for the exercise of its powers or perfonn is
duties under this Act.

(4) The Board of Govemors shall meet at least four times in a year.

(5) The quorum for a meeting of the Board of Governors shall be one third
of the total members.

125y2021
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21. The Senote'<l) The Senate shall be the principal academic body of the

University and subiect to the provisions of this Act' the Statutes and the

Regulations it shall,-

(i) be responsible for interacting rrith the Board of Govemors through

theVice.Chancellorforformulationofacademicpoliciesandprogrammesto.
realize the strategic plan of the University;

(ii) conEol the maintenance of standards of instuction' education and

examination within the University; and

(i.ii) exercise such other powers and perform such other duties as may

be conferred or imposed upon it by the Statutes'

(2) The constitution of the Senate and the term of office of its membeB

shall be as prescribed in the Statutes.

(3) The Senate shall have the right to advise the Board of Governors on all

academic matters.

22. Finance Committee.-{1) There shall be a Finance Committee constituted

by the Board of Govemors consisting of the following members' namely:-

(i) Mce-Chancellor;

(ii) two members nominated by the Board of Govemors from its

memben of whom, one shall be a Professo4 and

(iii) such other meurbers as may be prescribed by the Statutes'

(2) The members of the Financr: Commiftee other than lhe Mce

Chancellor and hofessor, shall hold office so long as they continue as members of

the Board of Govemors.

(3) The functions and duties of the Finance Committee shall be as follows'

namely:-

(i) to examine and scrutinize the annual budget of the University and 1o

mal.e recommendations on financial matters to the Board of Govemors;

(ii) to consider all proposals for new expenditure and to make

recommendations to the Board of Governors;
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(iii) to consider the periodical shtement of accounts and to review theaccounts of the University from time to tine and to .o*iJo ,_"ppropri"tion
statements and to submit to the Board of Govemors; and

(iv) to give its views and to make recommendations to the Board of
9::"T"" on any financial quesrion affecting tf," U"ir"oity- 

"in". 
on its owninitiative or on reference from the Bcnrd of Governon.

(4) The Finance Commi$ee shall meet at least four times in a year. Thequorum for the meeting of the Finance Committee ,t"U U. o* tira of the totalmembers-

(5) The Vice_Chancellor shall preside over the meedngs of the Financecommiftee and in his absence, a me;mber elected at ,h" ,;;;;;i preside over.In the case of difference of opinion a.mong the members on *y"."i.r,,fr" opinronof the najority of the members present shall prevail.

23. Academic Council._ (1) The Academic Council shall consist of thefollowing members, namely,_

(i) Vice{hancellor _ Chairperson;

- (ii) Three Expers in the field of TechnologSr, nominated by rhe Boardof Govemors on the recommendations of the Vice Chincellor;
(iii) Dean of the academic wing;

(iv) Dean of the research wing;

(v) All professon of the University.

(2) The Registrar shall be tl:e Secretary of the Academic Council.
(3) The Academic Council l;hall meet as decided by the Vice - Chancellor

and in any case, the interval between two meetings shall noi exceed sixty days .

(4) The quorum for the nr:eting of the Academic Council shall be one-third of the total members.

(S) The tenl of offfce of ther nominated members of the Academic Council
shall be two consecutive academic yea$. Tte term of oftice of other memben shallbe 

.till. they finish their official position or on completion of t o .on 
""uurruacademic years, whichever is earlier.
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(6) The Academic Council shall be responsible for all academic programs

of the University including education, training and extension programs which the

University may conduct from time to time with the approval of the Board of

Governors. The Acad€mic Council may set uP separate Board of Studies for

various s$eams of education as well as for various prograrnmes as per the Statues'

' 24. Research Coilncil.{1)'There shall be a Research Council consisting of

0re following members, namelY:-

(i) Vice-Chancellor;

(ii) Deans;

(iii) Heads of Independent Centses of Excellence in Research, Heads of

interdisciplinary Centres of Excellence ia Research and Heads of Research Centres

within the various Schools of the University; and

(iv) Two directon or scientists from research institutions in the area of

digital sciences, technology or humanities, nominated by the Board of Governors'

. (2) Dean of Research nominated by Vice-Chancellor shall be the co-

ordinator of the Research Council

(3) Research Council shall be responsible for stewarding of all research

activities of the University. Research Council shall also solicit extemal research

projects and shall set up research centers in various parts of the State to supPort

research in digital technologies. Research Council shall also be responsible for

crcating linkage with leading national and intemational univ€rsities, agencies and

organizations to facilitate high quality research in the University.

(4) The duties of the Research Council shall be as may be prescribed by

dre statute.

25. Other Arnlprities.-The constitutioD, powers and functions of the other

authorities that may be declared by the Statutes to be authorities of the University'

shall be such as may be prescribed.
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CHATTER 5

STATUTES AND REGULATIONS

26. Srdtutes.-Subject to the provisions of this Act, rhe Statutes may pmvide
for all or any of the following matte$, namely:_

(i) constitution, powers and finctions of the authorities iird other bodies
of the University, as may be found necessary to be constituted from time to time;

(ii) election and continuance in office of the members of the authorities
and odrer bodies and all other natters relating thereto which the Unive6ity may
deem necessary or desirable to provide;

(iii) manner of appointment of officers of rhe Universiry, their terms
and conditions of service, powers, duties and emoluments;

(iv) creation of posts in different cadre of teachers, academic saff and
other employees, manner of their appoinhent, determination of their terms and
conditions of service, salary structure including allowances and other connected
matlen;;

(v) creation of scholarships, assistantships, campus jobs, other
opportunities of similar nature for students, fixing theA value along with roles,
rcsponsibilities, terms and conditions;

(vi) manner of appointment of teachers and other academic staff
working in any other University to the University for a specified period, their
terms and conditions of service and emoluments;

(vii) constitution of the pension fund and pmvident fund and the
establishment of an insurance scheme for the benefit of the employees of the
University;

(viii) the procedure for preferring appeal bv officers, teachers,

employees, other academic staff or students of the Univemityj

(ix) conferment of honorary degrees;

(x) institution of medals, prizes and other incentites;
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(xi) maintenance of discipline among the employees of the University;

(xii) establishment of chairs, schools of studies, departments, centres

and allied institutions;

(xiii) matters relating to the delegation of porvers vested in the

authorities or the officers of the University; and

(xiv) any other matters as prescribed by the Statutes or which is

necessary to give effect to the Provisions of this Act.

27. Procedure for moking Stotutes.--(1) The fiIst Statute shall be made by

the Govemment, with the Prior approval of the Chancellor, immediately after the

commencement of this Act.

(2) The Board of Govemors may, ftom time to time, make new or

additional Statutes or may amend or repeal the Statutes refened to in sub-section (1):

Provided that the Board of Govemors shall not make, amend or repeal any

statutes affecting the status, power or constitution of any authority of the

University until such authority has been given a reascnable oPpontunity of

expressing its opinion in writing on the proposed change.

(3) Every new Statute or addition to the Statute or any amendment or

repeal thereof shall require the approval of the Chancellor, who may assent or remit

it to the Board of Govemors for reconsideration in the light of the observations, if
any made by him.

(4) A new Statute or a Statute amending or repealing an existing Statute

shall not be valid unless it has received the assent of the Chancellor.

28. Regulotions.--\ 1) Subject to the provisions of this Acr and the Statutes,

Regulations may be provided for all or any of the following matters, namely:-

(i) admission of the students, the courses of study and the fee thereof,

the qualification pertaining to dre award of degrees, diplomas, cenificates and

other academic distinctions, the conditions for dre grant of fellowships and awards

and the like;
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(ii) conduct of examination, appointment of examiners and othe$ and
their terms and conditions:

(iii) conditions regarding residence of students and their general
discipline;

(iv) procedure for the s€ttlement of dispure between the employees and
he University or between the students and the University;

(v) maintenance of discipline among the students of the UniveEity;

(vi) regulations of the conduct and duties of the teachen, employees,
other academic staff and students of &e Unive6ity;

(vii) the categories of misconduct for which action may be taken under
this Act or the Statutes or the Regulations; and

(viii) aay other maner which, by or under the provisions of this Act or
the Statutes, is to be or may be provided for by the Regulation.

(2) The filst Regulation shall be made by the Vice_Chancellor with the
approval of the Government or Board of Govemors and de Reguledon so made
may be amended, repealed or added tq at any dme by the Board of Govemors in
such manner as may be prescribed.

29. Annuol Reprt.{l) The annual report of the University shal be prepared
under the direction of the Vice-Chancellor and shall include among other matters,
the.steps aken by the University towards the fulfrllment of its obiectives in
accordance with the overall directions and general policies Jet by the General
Council.

(2) The annual rcport so prepared shall, after the approval of the Board of
Govemors, be submitted to the Chancellor by sucb date as may be prescribed.

30. Funds of the University.-41) There shall be a fund for the University to
be called the UniveBity Fun4 which shall include,_

(i) any conribution or grant made by the Centsal or State Govemmenq

(ii) any conEibution or grant made by the University Granrs
Commission:
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(iii) any contdbution or grant made by the Industry' corporates or

business houses;

(iv) any bequests, donations, endowments or other grants made by

private individuals and other Trusts, public or private;

(v) income received by the Univosity ftom fee and charges; and

(vi) anouns received hom any other source.

(2) The amount in the Fund shall be kept in a scheduled bank or banks as

may be decided by tlie Board of Govemors'

(3) The Funrls may be utilized for such purpose of the University and in

such manner as may be prescribed by regulations'

37. Annual Accounts.-{1) The annual accounts and the balance sheet of the

University shall be prepared under the dtections of the. Mce-Chancellor and

approved by the Bo:[d of Govemors and shall, at least once in every year and at

intervals of not moJ€ than fifteen months, be audited by the CompEoller and

Auditor General of India or such person or persons as he may authorize in this behalf

(2) A copy of the annual accounts together with the audit report shall be

submitted to de Chnncellor along with the observations, if any, of the Board of

Gov€rnors.

(3) Any observation made by the Chancellor on ihe annual accounts shall

be brought to fte notice of the Boad of Govemors.

(4) A copy of the annual accounts together with the audit r€port, as

submitted to the Cl:ancellor, shall also be submitted to the Govemment, which

shall after necessary approval be laid before the Legislative Assembly of the State

of Kerala.

32. University Appellate Tribunalll) The Govemment shall constitute an

Appellate Tribunal or notify any other existing Eibunal so notified for the

purposes of this Acr

(2) The AppeUate Tribunal shall be a judicial officer not below the rank of
a District Judge nominated by the Chancellor in consultation with the High court
of Kerala.
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(3) The term of office of the
three years from the date of its nomination.

Appellate Tribunal shall be

(4) The Appelate Tribunal shall have the power to make regulations withthe prior permission of the GovernmeDt for rcgulating its procedure and disposal ofits business. The rcgurations so made shall be pubrished in tre official cazene.

(5) The remuneration and other conditions of service of the AppellateTribunal shall be such as may be prescribed by the Statutes.

33. provide.nt Fund and pension Funds._The University shall constitute forthe benefit of its ernployees such provident fr:nd or pension fund or establishmentof such other schemes as it may deem flt in such manner and sublect to suchconditions, as may be prescribed.

34. Chsncellor to decide dispures._If any question arises regarding thernterpretaton of any provisions of this Act or of any statutes or Regurations as towhether any person who has been duly appointed or nominated or co_opted isentided to be a member of any authority or body of the University, the maner may
be referred, on petition by any person or body direcdy affected, or suo rnoto by theVice-Chancellor to the Chancellor, who shall after taking such advice as deemednecessary, decide the question in consultation with the Govemment and suchdecision shall be finat.

35 Firring up of casuar vaconcies.-A, casual vacancies among themembers of any authority or other body of the univenity shrtt uu ntt.a 
". 

,*n 
",may be convenient, by the person or body who appoints, elects or co-opts themembers whose place has become vacant antl any person appointed, elected orco-opted to a casual vacancy shall be a member of.u.h uotlro.ity o, body for theresidue of the term for which the person whose place he fil.ls, would have been amember.

36. Proceedings of d.e authorities or bodies of the lJniversity not invaridated
by vaconcies.-No act or proceedings of _y uutho.ity * o*".-UoO, 

" 
0,"Univenity shall be invalidated merely by reason of the edstence of any vacancy orvacancres among its members.

t25A2021
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37. Protection of action mken in gutd foith-No suit or other legal

proceedings shall lie in any court against the University or against any authority'

offi.". o.-e.ploy"e of the University or against any Person or body of penons

acting under tile Lrder or direction of any authoriry or officer or other employee of

ttre rirriuersity for anything which is in good laith done or intended to be done irt

pursuance of the provisions of thisAct, the Statutes or dte Regulations'

'jf." Mde of p@ of Uniwrsig rEcotds-A copy of any receipg applicatiorL notice'

other puceedings'and dhtion of any ardrority ff commitbe of the Universfty or other

docummts in the P6€ssion of the UniveEity or any entry in any rcgister duly maintained

by the Unive$ity, if celtified by ihe Registrar sball notwithstanding anything conuined in

ttE lrdian Evidence Act 1872 (1 of 1872) o in any other law for the time being in force' be

admitted as evirlence of tre maners and trarsactiom specified thmin, where the original

thereof would, if goductd, have been admissible in evidence'

39. Power to remove diffrculties.-lf an) difficulty arises in giving effect to

the provisions of this Act, the Government may, by order, published in the official

Gazette, make such provisions not inconsistent with the provisions of this Act' as

appear to it to be necessary or expedient for rernoving the difficulty:

Pmvidedthatnosuchordersha]lbemacleunderthissectionaftertheexpiry
of two years fron the dae of commencement of this Act'

40. lfonsitiorul Provisions-Notwithstanding anyhing mntained in this Act and

the Statrtes, the fust Board of Govemors shall be nominated by the Chancellor and shall

hold othce for a term of three years.

47. Stotutes and Regulations to be published in the officiol Gazefte and to be

Iaid before the Legislowre.-{1) Every Statutes and Regulations made under this

Act, shall be Published in the Official Cazette'

(2) Every staturcs and Regulations nade under lhis Act shall be laid' as

,oon o, t"y be ifter it is made, before the Legislative Assembly' while it is in

session for a total period of fourteen days whir:h may be comprised in one sessiotr

or in two successive sessions, and if, before th'e expiry of the session in which it is

so laid or the session immediately following, the Legislative Assembly makes any

amendment in t}le Statutes or Regulations or ctecides that Statutes or Regulations

shouldnotbemade,thestatutesorRegulationsshall,thereafter,haveeffectonly
insuchformasamendedorbeofnoeff€ct,alithecasemaybe;so,however'that
any such amendment or annulment shall be 'without Prejudice to the validity of

anything previously done under that Statutes or Regulations'
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_ 42. Repeal and sovrng.{1) The Kerala University of Digitat Sciences,Innovation and Technology Ordinancg 2021 (S0 of 20Zl) is hereUy repeatea.

, (2) Notwithstanding such repeal, anything done or deemed oo have beendone or any action taken or deemed to have been iaken under the said Act shall bedeemed to have been done or aken under this Act.

STATEMENT OF OBJECTS AND REASONS
The State has been investing heavily in pmmofing IT Indusey by establishingfacilities such as Information Teckrolog;r parks *d ;i;; il;;;tuuons. Theseinfu6, t: a_ larce e*ent, have promoted the gowrh 

"f 
n i.;;;; the state andenhanced the job avenues in that sector. However, most of the IT jobs that areb€ing generaed in the Srare, so far, is in tt 

" 
,"_i"" .i.tor. ii" **. op*nunu,'will be to invest in generating intellectual capiat capaUfe oi ariving sustainablemodels of industry-academia collaborations paiing wf to i*ou]tiuu ,ur""."n anaentrepreneurship in broader domains of digital tecbnologies. This will enhance theability_ of the State to generate quality manpower 

-in ,t" ,r"" of emeryingtechnologies which would become the_ pjme lnou.. in,f," g;;--or inaur*y _Oemployment in Kerala. In order to address tt is, there is a ne'eJ i_ a-"g.." gr"n*ginstitutions conducive to develop trigh quality manpower ;;,ff;;, sreams ofnew generadon knowledge technologies. This can be achieved onty through aUnirersity which has s)rstems to 
"dopt 

to tl," dy""rr" ;;;; required fordelivering such new age couses.

2. The Hon'ble Govemor in,his address to the Kerala Legislative Assemblyon 22"d January, 2019, indicated Government,s ."rot"" to.on-u""J inaian tnstitureof Information Technorogy and Management Kerara (IIITM-K) as a r€search_cum-leaming instirution in the emersing technologies which would frrnction 
", a k"yy?:,.$" centre. subsequendy, i" n" uuaio ;*; ;;; il| or reuru".y,2018, it was indicated that creation of experts in most modem technologies tobring Information and Communication Indusfy of Kerala to the forefront as thekey objective of IIITM-K. In order to materialise this, Govemment have resolvedto upgrade dle status of IIITM-K as a University having intemational lilkages.

3. Indian Institute of Information Technology and Management Kerala
II1ITM-K) 

w"s established in the y-,ar 2OOO as a company under the Department ofInformadon Technology with the objective of dwelopini .anpo*". il n" 
"."" 

ofInformation Technology. IIITM-K dudng its 
"rist"n " 

lue, ,i. f"" lo years had
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developed expertise in niche areas like Cyber Secudty, Geo Spatial Analysis,

Block Chains and Machine Learning etc. As a Premier Institute focusing

ixclusively on Post Graduate Education and Research, IIITM-K is well equipped

to lead the education and fiaining in high end knowledge sectors of the future'

4. As IIITM-K does not have a legal academic status for granting degrees' its

activities are limited when compared with the other IIITS in the Counfy' the

Gbvemment have decided to conv€rt it into a University by an Act of fte State

Legislature. If such an Act is passed by the Kerala Legislative Assembly' the

prolosed University will get statutory Power to grant degr€es and conduct

icademic activities in accordalce with is regulations and statutes' IIITM-K Ltd'

shall be the sponsoring entity for the University.

5. The proposed University will be a research university higl y focusing on

cutting edge digial technologies. None of the courses planned under this

University are being offered by the Kerala Technological University' Its activities

will be complemenrary to the activities of Kerala Technological University and

would enabie graduates ftom Kerala Technological University to scale higher

levels of excellence in r€search and Iearning in knowledge technolo$es'

6- As the Kerala Legislative Assembly was not in session and the above

proposal had to be giYen effect to immediately, the Kerala University of Digital

Sciences, Innovation and Technology Ordinance' 2020 was promulgated by the

Govemor of Kerala on the 1Bd day of Jaruary, 2020 and the same was published as

Ordinance No.g of 2O2O in the Kerala Gazefte ExEaordinary No'161 dated 18li

January 2020.

7. A Bill to replace the said Ordinance by an Act of the State Legislature

could not be introduced in and passed by the Kerala Legislative Assembly during

its session which cornmenced on ttre 29h day of January, 2020 and ended on the

12d day of February, 2020'

8. As the provisions of the said Ordinance had to be kept dive and the

Kerala Legislative Assembly was not in session' the Govemor of Kerala has

promulgated the Kerala University of Digital Sciences, Innovation and

Technology Ordinaice, 2020 on the 186 day of February, 2020 and the same was

published as Ordinance No'17 of 2020 in the Kerala Gazette Extaordinary No'556

dated 1Bd February 2020.
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9. A Bill to replac€ the said Ordinance by an Act of ihe State Legislature
could not be introduced in and passed by the Kerala Legislative Assembly during
its Session which commenced on the 2"t day of March, 2020 and ended on the 13o
day of Marh, 2020.

10. As the provisions of the said Ordinance had to be kept alive ald the
Kerala Le$slative Assembly was Dot in session, the Governor of Kerala has
promulgated the Kerala University of Digital Sciences, Innovation and
Technology Ordinance, 2020 on the 3ls day of March, 2020 and the same was
published as Ordinance No.26 of 2020 in the Kerala G;zette Extraordinary
No.1024 dated 1" day of Aprit, 2020.

11. A Bill to replace the said Ordinance by an Act of &e Stare Legislature
could not be introduced in and passed by the Kerala Legislative Assembly during
its Session which commenced on the 24,h day of August, 2020 and ended on the
same day.

12. As the provisions of the said Ondinance had to be kept alive and tlre
Kerala legislative Assembly was not in session, the Govemor of Kerala has
promulgated the Kerala Universiry of Digitat Sciences, Innovation and
Technology Ordinance, 2020 on the 261 day of September, 2020 and the same

. was published as Ordinance No.55 of 2020 in the Kerala Gazene Extaordinarv
No.2214 dated 29d day of September, 2020.

. 13. A Bill to replace the said Ordinance by an Act of the State Legislature
could not be introduced in and passed by the Kerala Legislative Assembly during
its special Session which commenced on the 31., day of December, ZOZO and
ended on the same day; and in its session which commenced on the gd dav of
January, 2021 and ended on the 22"d day of January, 2021.

14. As the provisions of the said Ordinance had to be kept alive and the
Kerala Legislative Assembly was not in session, the Govemor of Kerala has
promulgated the Kerala University of Digital Sciences, Innovation and
Technology Ordinance, 2021 on the 9d day of February, 2021 and the same was
published as Ordinance No.27 of 2021 in the Kerala cazette Extraordinarv No.67Z
dated 106 day of February, 2021.
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15. A Bill to replace the said Ordinance by an Act of dre State Legislature

could not be introduced in and passed by the Kerala Legislativ'e Assembly during

iB Session which commenced on the 24s day of May, 2021 and ended on the 106

day of June, 2021.

16. As the provisions of the said Ordinance had to be kept alive and the

Kerala Legislative Assembly was not in session, the Govemor of Kerala has

promulgated the Kerala University of Digital Sciences, Innovation and

Technology Ordinance,2021 on the lu day of July, 2021 and the same was

published as Ordinance No. 80 of 2021 in the Kerala Gazette Exnaordinary

No.1941, dated 3d day of July, 2021.

17. The Bill seeks to replace the Ordinance No. 80 of 2021 by an Act of the

State Legislature.

FINANCIAL MEMORANDUM

Clause 30 of the Bill provides for the constitution of a fund by name

Unive$ity Fund. The University Fund consists of all grants and loans made by the

Central Govemment or the State Government or the University Grants

Commission, any contribution and grants obtained from Industrial Establishments,

Corporates, Business houses etc.; any bequests, donations, endowments or other

grants made by private individuals, other tusts, public or private; all income

received by the University from fees and charges and amounts received ftom any

other source. Sub-clause (2) of clause 30 provides that the amount in the Fund

shall be kept in a scheduled bank or bank, as may be decided by the Board of

covemors. Sub-clause (3) of clause 30 provides that the UniveEity Fund shall be

utilized for such purpose of the Unive$ity and in such manner, as may be

prescribed by the regulations.

2. Sub-clause (2) of clause 7 provides that the Indian Institute of Information

Technology and Management-Kerala (IIITM-K), the Sponsoring entity, shall

transfer land and other infrastrucnm as may be required for the establishment of
the University.

3. In the financial year 2020-21 the Government has given financial

assistance of rupees fifty crores for the transformation of the University. In
addition to this rupees Twenty four Crores has been allotted for the University in
the budget estimate of 2021-22 Financial Year.
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MEMORANDUM REGARDING DELEGATED
LEGISLATION

Item (c) of clause 5 of the Bill seeks to empower the University to prescribe

by statutes, the manner of conferring honorary degrees and other distinctions.

2. Item (q) of clause 5 of the Bill seek to empower the University to build
up of a body of academia to perform academic functions and prescribe the

remuneration to be given to them, by statutes or regulations.

3. Item (r) of clause 5 of the Bill seeks to empower the University to

prescribe the fee and other charges to be levied frorn the students, by statutes or

rcgulations.

4. Sub-clause (2) of clause 6 of the Bill seek to empower the University to
prescribe by statutes or regulations, the nanner of admitting students belonging to

any nationality in $e univeEity.

5. Sub.clause (1) of clause 13 of the Bill seek to empower the University to
pr€ssibe the method of appointment, the service conditions and the'powers and

functions of the Regisnar by statutes or regulations.

6. Sub-clawe (2) of dause 14 of the Bill seeks to empower the Univ€Eity

to prescdb€ the method of appointrnent, the service conditions and the powers and

functions of the Confroller of the Examinations, by statutes or regulations .

7. Clause 15 of the Bill seeks to empower the University to prescribe the

manner of appointment, emoluments, powers and duties of other officers of the

University, by statutes or regulations.

8. lten (vii) of clause 16 of the Bill seeks to empower the University to

designate such other bodies of the UniveFity as the authorities of the University,

by statutes.

9. Sub-clause (1) of clause 17 of the Bill seeks to empower the Government

to notify in the gazene regarding the constitution of General Council and the terms

and conditions of appointrrent of members.
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10. Sub-clause (3) of clause 18 of the Bill seeks to empower the

covemment, to appoint the ffrst Board of Govemors of the University, by
notification in the Gazette.

11. Sub-clause (4) of clause 19 of the Bill seeks to empower the Univenity
to prescribe by statut€s the allowances entitled to dre members of the Board of
Govemors.

12. Sub-clause (2) of clause 21 of the Bill seeks to empower the University
to prescribe the corrstitution of senate and the terms of office of its menbers. bv
stautes.

13. Item (iii) of sub-clause (1.) of clause 22 of the Bill seeks to empower the
University to prescribe odler membe$ in lhe Finance Committee, by statutes.

14. Sub-clause (5) of clause 24 of the Bill seeks to empower the University
to pr€scribe the duties of the Research Council by statutes.,

15. Clause 2ll of the Bill seeks to empower the University to prescribe the
mnstitution, powen; and func.tions of the other authorities that may be declared by
the Statutes to be authorities of the University, by statues or regulations.

16. Item (i) of clause 26 of the Bill seeks to empower tle University to
make statutes regarding constitution, powers and functions of the authorities and
other bodies of the Un.iversity, as may be found necessary to be constituted from
time to time.

17. Iten (ii) of clause 26 of the Bill seek to empower the University to
make statutes regrading election and continuance in office of the members of the .

authorities and other bodies and all other matters r€lating ther€to which the
University may deem necessary or destable to provide.

18. Item (iii) of clause 26 of the Bill seeks to empower the University to
make statutes regarding the manner of appointment of officers of the Universitv.
their terms and conditions of service, powers, duties and emoluments.

19. Item (i9 of clause 26 of the Bill seeks to empower the Unive$ity to
make statutes regarding creation of posts in different cadre of teachers, academic
staff and other employees, manner of thefu appointm€nt, determination of their
terms and conditions of service, salary structure including allowances and other
connectd matters.
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20. Item (v) of clause 26 of the Bill seeks to empower the University to
make statutes regarding creation of schola$hips, assistantships, campus jobs, other
oppofiunities of similar nature for students and fixing their value along with roles,
responsibilities, terms and conditions.

21, ltem (vi) of clause 26 of the BiU seeks to empower the University to
make statutes regarding manner of appointment of teachers and other academic
staff working in any other University to the University for a specified period, their
terms and conditions of service and emoluments.

22. Iten (vii) of clause 26 of the Bill seeks to empower the University to
make. statutes regarding constitution of tre pension fund and provident fund and
fie establishment of an insurance scheme for the b€nefit of the employees of the
University.

23. Item (viii) of clause 26 of the Bill seeks to empower the University to
make statutes regarding dre procedure for preferring appeal by officers, teachers,
employees, other academic staff or students of the UniveEity.

24. Item (ix) of clause 26 of the Bill seek to empower the University to
make statutes regarding conferment of honorary degrees.

25. Iten (x) of clause 26 of the Bill seek to empower the University to
make statutes regarding institution of medals, prizes and other incentivel.

26. Item (xi) of clause 26 of the Bill seek to empower the University to
make statutes r€gading maintenance of discipline among the employees of the
University.

27. Iten (xii) of clause 26 of the Bill seeks to empower t}re University to
make satutes regarding establishment of chairs, schools of studies, departmenq
centres and allied institutions.

28. Item (xiii) of clause 26 of the Bill seeks to empower the University to
make statutes regarding matteE relating to the delegation of powers vested in the
authorities or the officers of lhe Universiqr.

29. Itenn (xiy) of clause 26 of the Bill seeks to empower tle University to
make statutes rcgarding any other matters as prescribed by the Statutes, or which
is necessary to give eff€ct to the provision of this Act.

1252t2021.
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30. Item (i) of sub-clause (1) of clause 2tl of the Bill seeks to empower the

University to make regulations regarding admission of the students, the courses of
study and the fee thereof, the qualiffcation pertaining to the award of degrees,

diplomas, certificates and other academic distinctions, the conditions for the grant

of fellowships and awards and the like.

31. Iten (ii) of sub-dause (1) of clause 28 of the Bill seeks to empower the

I-lniversity to make regulations regarding conduct of examination, appointment of
examiners and others and tleir terms and conditions.

32. Iten (iii) of sub-clause (1) of clause i28 of the Bill seek to empower the
University to make regulations regarding conditions of residence of students and

their general discipline.

33. Item (iv) of sub-clause (1) of clause :18 of the Bill seek to empower the

Unive$ity to make rcgulations regarding procedure for the setdement of disputer

between the employees and the Univenity or between the students and the
University.

34. Item (v) of sub.clause (1) of clause :18 of the Bill seek to empower dre

University to make regulations regarding mainEnance of discipline among the

sudents of the University.

35. IEn (O of sub<lause (1) of dause 28 of the Bill seeks to em;nwer tre
University to make rcgulations rcgarding regulations of the conduct and duties of the
teachers, employees, other academic staff and students of the University.

36. Iten (vii) of sub<lause (1) of clause 28 of the Bill seeks to empower
the University to make regulations regadin€i fte categodes of misconduct for
which action may be taken under this Act or the Statutes or the Regulations.

37. Item (vni) of sub-clause (1) of claurn 28 of the Bill seeks to empower
the University to make regulations regarding any other matter which, by or under
the prr:visions of this Act or dre Statutes, is to be or may be provided for by the
Regula0on.

l|8. Sub-clause (2) of clause 29 of the Bill seeks to empower the Univercity to
prescribe the date on which the annual repon prepared shall, after the approval of
the Board of Govemors, be submitted to the Chancellor, by statutes or
regulations .
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39. Sub-clause (3) of clause 30 of the Bill seek to empower the University to
prescribe by regulations the purpose and manner of utilizing University Funds.

40. Sub-clause (4) of clause 32 of the Bill seeks to empower the University
Appellate Tiibunal to prescribe regulations for is procedure and disposal of its
business with the prior permission rrf the Govemment, through publication in the
Gazette.

41. Sub.clause (5) of clause 3:l of the Bill seeks to empower the UniveFity to
prescribe by statutes the r€muneration and other conditions of service of the
Appellate Tlibunal,

42. Clause 33 of the Bill seeks to empower the University to prescribe by
statutes or regulations, the constitution of the pension fund or provident fund or
establishment of such insurance schemes for the employees of the Universrry.

43. Clause 39 of the Bill seeks to empower the Govemment to issue order to
remove such difficulty if any difficulty arises in giving effect to the provisions of
this Bill.

44. The matters in respect of rvhich Statutes and Regulations may be made, or
notifications or orders may be issued, are matten of procedure and are of routine or
administrative in nature. Further, the statutes and regulations so made are subject to
dre scrutiny of the Legislative Assembly. The delegation of legislative power rs,
dterefore of a normal character.

PINARAYI VUAYAN.
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NOTES ON CLAUSES

Clouse 2.-This clause seeks to define certain words and phrases used in the Bill.

Clause 3.-This clause seek to provide for the establishment and incorporation of
q University by name The Kemla University of Digital Sciences, Innovation and

Technology.

' 
Clouse 4.-This clause seeks to explain the objects of the University.

Clause i.- This clause seeks to provide the powers of the University.

Clouse 6.-This clause seeks to provide that the University shall be open to

persons of all gender and of all race, creed, caste or class.

' 
Clcuse Z.--Tlus clause seeks to provide that the Indian Insituite of Information

Technolog5r and Management-Kerala (UITM-K) shaU be the sponsoring entity of

the University.

Clause 8.-This clause seels to provide that the Governor of Kerala shall be

the Chancellor of the University and to provide the powers and duties of the

Chancellor.

Clause 9.-This clause seeks to provide that the Minister in-charge of
Electronics and Information Technology Department in Ole State shall be the

Pro-Chancellor of the University and to provide for the powers and duties of the

Pro{hancellor

Clouse i0.-This clause seels to specify various officers of the Univenity.

Clause II.-This clause seek to pmvide for the appointment, qualification,

term of office, the power, duties and removal etc. of the Vice-Chancellor of the

University.

Clause 12.- This clause seeks to provide for the number, appointment, term

of office etc. of the Deans of the Universitv.
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Clause l3.-This clause seeks to provide for the appointment, powers and
duties of the Registrar.

Clouse 14.1his clause seels to pmvide for the appointment, powers and' duties of the Conu:oller of Examrnations.

Clause 15.-This clause seeks to provide for the mer,hod of appoinment,
salary, powers and duties of other officers of the University.

Clouse 16.-This clause seeks to specify various authorities of the University.

Clause 1Z-This clause seels to provide for the constitution, structure, Dowers and
functions of the General Council, of the University.

' 
Clause l8.-This clause seeks to provide for the constitution and stucture of

the Board of Govemon of the Univ€rsity.

Clouse l9.-This clause seek to provide for the term of officr and allowances of
the members of the Board of Governors of the University.

Clouse 20.- This clause seeks to provide for the powes and functions of the
' Board of Govemors of the University.

. Clause 21..- This clause seek to provide for thc constitution, term of office
. and the powers of tlrc Senate.

Clouse 22.--Thts clause seek to provide for the constitution, the functions,

. duties, meeting and quorum for the meeting of the Finance Commi$ee.

Clouse 23.-This clause seeks to provide for the constitution, members, term
of office of the members, meetings, the quorum for the meeting, the functions and

duties etc. of the Academic Council.

Clause 24.- This clause seeks io prcvide for the constitution, the functions

and duties of the Research Council.
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Clause 25.-This clause seeks to provide for the structure' powers and

functions of other authorities of the University'

Clause 26.-This clause seek to provide for the making of Statutes'

Ctause 27.-1his clause seeks to provide for the fint Statutes of the

University and the pmcedurt for making Statutes'

Clause 28.- This clause seeks to provide for making of Regulations'

Clouse 29.-This clause seeks to provide for the preparation of annual report

of the UniveFity.

Clouse 3o.-This clause seek to provide for the constitution of Unive6ity Fund'

Clouse 3l.-This clause seek to provide for the preparation and auditing of

annual accounts of the University.

Clause 32.- This clause seek to provide for lhe constitution, telm of office,

powers, service and remuneration of the Appellate Tribunal.

Clouse 33.-This clause seek to Provide for the constitution of provident

fund and pension fund and establishing insurance schemes for the employees of the

University.

clouse 34.- This clause seek to provide that the Chancellor shall decide the

disputes r€garding qualification of persons to be aPpointed as members of any

authority or body of the University or with respect to the interpretation of Statutes t

or Regulations.

Clause 35.-This clause seeks to Fovide for the temporary appointments in

the University.

Clause 36.-This clause seeks to provide that the proceedings of the

authorities or bodies of the University shall not be invalidated by vacancies'
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Clouse 37.-This clause seeks to provide for the protection of action taken in
good faith.

Clause 38.-This clause seeks to provide for the mode of proof of University
- records.

Clouse 39.- This clause seek to provide for removal of difficulties.

' Clouse 4l.-This clause seek to provide for tsansitional provisions.

Clause 4l.-This clause seeks to provide for the publication of Statutes and
Regulations in the Official Gazette .

Clouse 42.--Thjs clause seeks to provide for repealing The Kerala Universiry
of Digital Sciences, Innovation and Technology Ordinance, 2021 (g0 of 2021) and
for saving things done and actions taken thereunder.




